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and giving reasons for the delay in

laying the above documents.
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See No LT-

RE. ADMITTING CALLING ATTEN-
TION MOTIONS

SHRI BUDDHA PRIYA MAURYA
(Andhra Pradesh): On a point of
order, Sir........

Rule 258 of the Rules of Procedure
states:

"Any Member may at any time
submit a point of order for the decision
of the Chairman, but, in doing so, shall
confine himself to stating the point."

AT, 9 § GATET 97 YIAT AT
g1 =Ez gz 2 Ama 5 ®F 180
i gifar e 2 o dIeowTE W
afesrs sorEe wfag g spaear &
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MR. CHAIRMAN; Now, you are
entering into the subject.
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SHRI ARVIND GANESH KULKARNI
(Maharashtra); Sir, I want to support Mr.
Maurya. We have given a Call Attention
notice on the killings in Agra. Sir, the point is
that you have not admitted it but you have
admitted some other motion about milk. The
Harijans and weaker sections of people are
being killed by the Government. Sir, it is in
your power to admit this Call Attention
notice. [ request you to admit this Call
Attention motion. Let the House discuss this...

(Interruptions)

MR. CHAIRMAN; Why do four Members
speak at a time?

SHRI ARVIND GANESH KULKARNI;
Sir, it is a mockery of the law and order
situation created by the Janata Government.
So, I request that this Call Attention motion
should be admitted. Wherever Harijans have
been killed, at least special attention should be
given by you, Sir, in admitting such
motions.
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If you dO not admit that directly, let there be a
statement by the Government.

SHRI M. R. KRISHNA (Andhra Pradesh);
Mr. Chairman, Sir, we have given a Call
Attention notice on this important subject.
This thing which has happened in Agra is
going to take a very bad turn and it might
occur in other parts of the country also. And,
therefore, we thought it important and that it
would be taken up immediately. But instead of
that, the rise in milk price has come up. Sir,
you are the custodian of this House and you
have got every right to admit this. If you
wanted that the Ministry should collect the
information and the Ministry should be
prepared to come before this House with all
the information, even in that case it should not
have been delayed. It should not be delayed
because the Minister is in the hospital. The
Department is there and Agra is not far away.
They can collect this information. It is
increasing day by day but not decreasing. The
military has been called. On the very same
day, this motion should have been allowed. It
has already been delayed. We would request
you, Sir, to take it up immediately with th©
Ministry. Let it be taken up in the afternoon.

DR. BHAI MAHAVIR (Madhya Pradesh);
Sir, I want to make one submission. It is not
for the first time that a subject .

SHRI ANANDA PATHAK  (West
Bengal); Sir, 1 share the views of the hon.
Members expressed here.

MR. CHAIRMAN; I have called Mr. Bhai
Mabhavir. You please resume your seat.

DR. BHAI MAHAVIR; Sir, it is not for the
first time that a subject has been raised
without the procedures being followed. I am
not going into the merits of the case". By all
means, it is a very important subject.
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SHRI ARVIND GANESH KULKARNI; in
this case, Harijans have Ibeen killed.

DR. BHAI MAHAVIR; You have already
spoken. I ifi've a right to make my
submission. I am addressing- the Chair.

wtazfee @ : o, 3
3TAEAT F1 g udy wrg &) & 4
ZAfAT war ar #5iF T wrf HrrAT

(Interruptions)

DR. BHAI MAHAVIR; Sir, my
afriends need a little lesson in patience.

ot a7 fag |Ya: w3 evvear |
T WA AT &) qA 94 qv =faw
Zifsrs

MR. CHAIRMAN: Do you allow mother
Members to speak or not? Are you here only
t0 disturb? You have already said whatever
you wanted to say. Now, [ have given an
opportunity to Dr. Bhai Mabavir? Why are
you disturbing when he is speaking? When
you are speaking, you expect the others to be
quiet. You should be quiet when others
are speaking.

, DR. BHAI MAHAVIR; Sir, what I was
submitting is that a question like police firing
and casualties is not a party issue. We are not
behind anyone else in this. Sir, any hon. Mem-
ber in this House, if he was not hurt or shocked
by the incidents like the one happened in Agra,
and continue to happen in other parts of the
country, would be unfit for his place here and
unfit to be a responsible citizen of the country.
Sir, if we do not make a show of it here, it is
because we respect the procedures laid down
by the Chair and followed by the House all
along. Sir, if Calling Attention Notices are
given, they have a proper way of being dealt
with and you, in your wisdom, are doing it.
Then thero is another occasion of a
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Special Mention, but there is a method for that
also. If the Chair expects Members on this
side of trie House to respect the procedures
laid down by the Chair and being followed,
then, Sir, my friends on the other side also
should exercise some restraint upon
themselves. Taking any occasion through a
point of order and trying to bring forth a
subject which has not .been permitted
otherwise, is a practice which we also can
follow. It is a game which we also can play. It
is not a reflection on the merits of the case,
Sir. I am not behind anyone else in demanding
a discussion on this matter.

{Interruptions)

MR. CHAIRMAN: Please let him finish.

SHRI M. R. KRISHNA: This is an
aspersion on the Members who have raised
this matter. He thinks we do not know the
procedure. I have also raised the same point.
It is not that I do not know the procedure.

(Interruptions)

ot TR g (fagrT)
{331 BIAM % ZE Sid W 46T F37
EC !

DR. BHAI MAHAVIR; I am sorry, my
friend has not followed what I was trying to
say. | was only saying that the dignity of the
Chair should be protected and the procedures
should be followed. If this is permitted then it
will give an opportunity to everybody to raise
any issue at any time.

SHRI BHAURAO DEVAJI KHOB-
RAGADE; Sir, as pointed out by so many
hon. Members, the Scheduled Caste persons
have been massacared and butchered in Agra
and the same thing has occurred in Pant Nagar
also. Such instances of atrocities are being
perpetrated on the Scheduled Caste persons
throughout the whole country. I would
like to suggest
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that there should not only be a Calling
Attention discussion on the Agra-matter but
that there should be a general discussion on
the atrocities perpetrated on the Scheduled
Caste persons.

SHRI DINESH GOSWAMI (Assam): My
friends, Shri Maurya and Dr. Bhai
Mabhavir, have raised some points on which a
ruling is called for. My point is that when
you reject a Calling Attention  Notice given
by the Members, you do not give the reasons
for doing so and you do not consult the
Members also. Therefore, as a matter of
procedure, may I know from you—and I
would like to have a ruling on it—, when I feel
that the matter is so urgent that it should not
have been rejected, to draw your
attention to the urgency Of it- I want to draw
the attention of this House to this important
matter of following the Rules of Procedure.
When Mr. Maurya wanted to draw the
attention of the House to this important matter
through a Calling Attention Notice, the
rejection, behind the back of the Member, if he
wants to impress upon the Chair the
importance of the matter, has he violated
any Rules  of procedure, which Dr. Bhai
Mabhavir alleges. [ want a ruling on this ques-
tion. I dourge upon, you, Sir, that this
subject-matter is not only important so far as
Agra or U.P. is concerned but that every
citizen of this country today is feeling
insecure so far as his life and  liberty are
concerned. Are we to remain silent
spectators when Harijans and others are
being killed? Has this House not the duty
to__.discuss these  important matters? The
rise in the price of milk in Delhi is an
important matter but let us also not forget
that we have oeen  discussing such
matters pertaining to Delhi for the last two
consecutive days and, therefore,
should we not divert our attention to what is
happening in the rest of this country?  So,
Sir, 1 feel that you should admit this
Calling Attention Motion.  And, I do
support my learn-
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ed friend who said that not only should we
discuss this Calling Attention Motion but that
we should alsa-immediately discuss the law
and order situation and the police firings, in the
country. In fact, Sir, I feel that the time is ripe
when the Government should form a new
Ministry which may be named Ministry of
Planning for police firings. We should, discuss
this Agra matter and connected with it the law
and order situation in the rest of the country.

SHRI PILOO MODY (Gujarat); In the
Ministry of Police firings Shri Goswami
should be appointed a Minis, ter and' Shri
Kulkarni a Deputy-Minister.

MR. CHAIRMAN; Now, after hearing the
views of the various Members from the
various sections of the House, I would request
one or twol Members to meet me in my
chamber and I would discuss the matter with,
them and decide it.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Increase in th8 price of milk supplied by
the Delhi Milk Scheme

SHRIMATI SAROIJ KHAPARDE
(Mabharashtra): Sir, I call the attention of the
Minister of Agriculture and Irrigation to the
substantial increase in the price of milk
supplied by the Delhi Milk Scheme with
effect from the 2nd May, 1978 and conse-
quential resentment among the common
people.

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURIJIT SINGH
BARNALA); Sir, the Delhi Milk Scheme
(D.M.S.) was established as a departmental
undertaking of the Government of India in
November, 1959 to supply Wholesome milk
to consumers at reasonable prices and at the
same time ensure a reason-



